
FORM G 

 

INVITATION FOR EXPRESSION OF INTEREST FOR 

 

YELLOWSTONE EV POWER PRIVATE LIMITED 

OPERATING IN EV POWER MOTOR VEHICLES AT 

CHENNAI 

 

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 

SL. RELEVANT PARTICULARS 

1.  Name of the corporate debtor along 

with PAN & CIN/ LLP No. 

YELLOWSTONE EV POWER PRIVATE 

LIMITED 

PAN: AAQCA6070R 

CIN: U50100TN2018PTC121225  

2.  Address of the registered office S-1, 2nd Main Road Maruthi Nagar, 

Seevaram, Chennai – 600097 Tamil Nadu 

3.  URL of website https://www.snak4ev.com/ 

4.  Details of place where majority of 

fixed assets are located 

S-1, 2nd Main Road Maruthi Nagar, 

Seevaram, Chennai – 600097 Tamil Nadu 

5.  Installed capacity of main products/ 

services 

NA 

6.  Quantity and value of main 

products/ services sold in last 

financial year 

Rs. 51,92,998 

7.  Number of employees/ workmen The Corporate Debtor is presently not being 

run as a going concern by the Resolution 

Professional. The details pertaining to the 

number of employees and workmen of the 

Corporate Debtor could not be ascertained 

due to limited availability of information 

and records from the suspended 

management at this stage of the process. 

 

8.  Further details including last 

available financial statements (with 

schedules) of two years, lists of 

creditors are available at URL: 

https://efficaxindia-

my.sharepoint.com/:f:/p/cirp_yellowstone/I

gA6u6L9q9w4Qa-Fvhvwn-

4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgI

I5Y 

 

https://www.snak4ev.com/
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y
https://efficaxindia-my.sharepoint.com/:f:/p/cirp_yellowstone/IgA6u6L9q9w4Qa-Fvhvwn-4VAYsGWPcmSnrMrpNQv6JlNCw?e=lgII5Y


9.  Eligibility for resolution applicants 

under section 25(2)(h) of the Code 

is available at URL: 

1. Refundable Earnest Money Deposit 

(non-interest bearing) along with 

Resolution Plan - Rs. 10,00,000 

(Through Demand Draft) along with 

Expression of Interest 

Rs. 50,00,000 (Through Demand 

Draft) along with Resolution Plan 

 

2.    Tangible Net Worth -Rs.1,00,00,000 

 

10.  Last date for receipt of expression 

of interest 

31-05-2026 

11.  Date of issue of provisional list of 

prospective resolution applicants 

10.06.2026 

12.  Last date for submission of 

objections to provisional list 

15.06.2026 

13.  Date of issue of final list of 

prospective resolution applicants 

25.06.2026 

14.  Date of issue of information 

memorandum, evaluation matrix 

and request for resolution plans to 

prospective resolution applicants 

30.06.2026 

15.  Last date for submission of 

resolution plans 

30.07.2026 

16.  Process email id to submit 

Expression of Interest 

cirp_yellowstone@efficaxindia.com 

 

 

Rakesh Kumar Jindal                                                                                                                                          

Authorized representative of 

Efficax Resolution Professionals Private Limited                                                                                                      
IBBI/IPE-0153/IPA-003/2023-2024/50063    

IBBI registered address: House No.3656/6, Gali No.6, Narang Colony,                                                       

Tri Nagar, Near Rose Garden, New Delhi-110035                                                                         

Correspondence address: Unit No. 14, First Floor, Ishwar Colony,                                                                                               

Bhamashah Marg, New Delhi – 110009 

AFA valid up to: 31.12.2026 

Ph. No: +91 9560464525 

Date: 15.05.2026 

Place: New Delhi 

RAKESH 
KUMAR JINDAL

Digitally signed by RAKESH KUMAR 
JINDAL 
Date: 2026.05.15 14:36:46 +05'30'
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Greater Chennai Corporation Commissioner J. Kumaragurubaran chaired a review meeting on ongoing 
development works-including bridges, roads, stormwater drains, buildings, parks, and playgrounds-across 
Greater Chennai Corporation areas at Amma Maaligai Hall, Ripon Building Complex, on Friday, in the 
presence of senior officials.

Chidambaram, May 16:
In a major drive to ensure 

student safety, officials from 
multiple departments conducted 
a comprehensive inspection of 
school vehicles in the Chidambaram 
region, leading to strict action 
against vehicles that failed to meet 
mandatory safety standards.
The inspection was held at 

the Oxford School campus in 
Chidambaram. Officials including 
Assistant Collector (in-charge) 
P.  Dh a n a l a k s hm i ,  De p u t y 
Superintendent of Police T. Pradeep, 
Regional Transport Officer R. 
Selvam, Motor Vehicle Inspector 
R. Ravichandran, Block Education 
Officer R. Uma Rani, and Fire 
and Rescue Officer R. Ramesh 
participated in the drive.
Out of a total of 420 school 

veh i c l e s  ope r a t i ng i n t h e 

Fitness certificates cancelled for 
16 school buses

Chidambaram division, 342 vehicles 
were inspected. Officials checked 
whether the vehicles were in proper 
condition, had valid insurance 
coverage, emergency exits, and 
first-aid boxes, among other safety 

measures.
During the inspection, fitness 

certificates of 16 vehicles were 
cancelled for failing to meet the 
required safety standards.

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Testamentary and Intestate Jurisdiction)

O.P. No. 4 of 2026
(In the matter of the Indian Succession

Act, XXXIX of 1925
and

In the matter of the Last Will and
Testament of Late T. Padmini 

W/o. Thenappan – Deceased.)
D. Saraswathi Priya,
W/o. Dharmalingam,
Residing at No. 8, Kalaivanar Street,
Anakaputhur, Kancheepuram,
Kancheepuram District – 600 070.  	                                    ...Petitioner
All persons claiming to have any interest in the estate of the above-named 
T. Padmini who was residing at No.8, Kalaivanar Street, Anakaputhur, 
Kancheepuram, Kancheepuram District – 600 070, who died on 
30.08.2021, are hereby cited to come and see the proceedings before the 
Learned Master sitting in the Original side of High Court of Judicature at 
Madras on 17.06.2026 at 10.30 a.m. and requested to file their objection, 
if they think fit before the grant of Letters of Administration.

Dated at Chennai on this the 29 day of April, 2026.
B. Sanjay Balachandar                                     	 S. Kannan
Counsel for Petitioner	                                               Assistant Registrar,
No. 190, New Additional Law Chambers,	 Original Side – 1
High Court Buildings, 	  High Court, 
Chennai – 600 104.	 Chennai.

PLOT
This film belongs to the mild thriller genre.
Logline: A ordinary young man accidentally gets 

trapped in a critical situation. The core story of the 
film is how he escapes from it and the twists he 
encounters along this journey.

SYNOPSIS
Jai is a middle-class youth who is a die-hard fan 

of Actor Vijay. He meets the heroine and falls in 
love with her. The heroine is a minister's daughter. 
A wealthy man is ready to take her as his second 
wife, and the heroine's father agrees to this alliance. 
Her father goes as far as eliminating her mother, who 
stands as an obstacle to this plan.
Under these circumstances, the heroine flees her 

home and, by a stroke of chance, ends up meeting the 
protagonist, Jai. With no other choice but to escape 
from her father and the wealthy man who wishes to 
marry her, the heroine marries Jai.
The rest of the story revolves around the problems 

that unfold after their marriage.
CONFLICT
The issues that arise between the minister's daughter 

and the protagonist.
The troubles that the protagonist and the heroine 

face when they go on their honeymoon after getting 
married.

DIRECTORIAL TOUCH
"If we sincerely think of something and work 

towards it, the universe itself will bring it to us." - 
A notable dialogue from the film.

TECHNICAL CREW & CAST

Direction: Babu Vijay (Assistant Director to A.R. 
Murugadoss)
Production: Babu Vijay
Protagonist (Hero): Jai
Heroine: Meenakshi Govindarajan
Cast: Yogi Babu, Ramachandra Raju (KGF fame 

Garuda Ram), Sriman
Technicians:
Music: Girishh G. Gopalakrishnan

‘Sattendru Maaruthu Vaanilai’

Chennai, May 16:
In a significant move 

to incentivize athletic 
excellence and provide 
robust career security to 
the state’s sporting talent, 
the Sports Development 
Authority of Tamil Nadu 
(SDAT) has officially 
announced a recruitment 
drive for the post of 
Nursing Assistant Grade 
II under the state’s 
pioneering 3% sports 
reservation quota. Initiated 
in accordance wi th 
government mandates 
des igned to reward 
sportspersons who have 
represented the nation and 
state at elite levels, this 
recruitment drive aims to 
fill 31 distinct vacancies 
within the Tamil Nadu 
Medical Subordinate 
Service. The policy 

TN jobs for elite sportspersons 
with 3% quota

Commonwealth Games, 
Asian Games, Paralympic 
Games , As i an Pa ra 
Games, and the South 
Asian Federation (SAF) 
Games. Furthermore, 
individuals who competed 
in Wor ld o r As i an 
Championships organized 
by International Sports 
Federations recognized 
by the Internat ional 
Olympic Commi t t ee 
are eligible. Conversely, 
for National and State-
l e v e l  compe t i t i o n s -
such as the National 
Games or tournaments 
sanctioned by SDAT-
recognized State Sports 
Associations - only medal-
winning performances 
in senior categories 
will be considered. For 
team sports, a strict 
participation mandate 
requires athletes to have 
featured in at least 50% 
of the matches played 
by their respective teams 
during the qualifying 
tournaments.
Beyond their athletic 

credentials, prospective 
candidates must also satisfy 
specific educational and 
age criteria established by 
the Director of Medical 
Education and Research, 
Chennai. Applicants are 
required to have cleared 
their SSLC examinations 
f r om a r e c ogn i z e d 
institution and possess a 
valid certificate indicating 
the successful completion 
of a Nursing Assistant 
training course from 
a government medical 
institution within Tamil 
Nadu. The basic minimum 
age for all applicants is 

underscores the state 
government’s ongoing 
commitment to supporting 
a t h l e t e s  who h a v e 
dedicated their formative 
years to competitive 
sports, ensuring they 
are seamlessly integrated 
into stable public sector 
employment.
To maintain a high 

standard of eligibility, the 
selection criteria strictly 
target senior-level athletes 
who have ach i eved 
notable milestones within 
the five years preceding 
their application. On the 
international stage, the 
invitation is extended 
to both medalists and 
participants of marquee 
events, including the 
Summer Olympic Games, 

set at 18 years as of July 
1, 2026. Under revised 
government guidelines, 
candidates belonging 
to reserved categories-
including SC, ST, SCA, 
BC, BCM, MBC, and 
DNC-alongside Destitute 
Widows, enjoy an open 
maximum age limit , 
effectively capped at 60 
years at the time of 
appointment. For Open 
Category (OC) applicants, 
the upper age limit is 
set at 34 years, which is 
extended to 44 years for 
Differently Abled Persons.
T h e  r e c r u i t m e n t 

process is scheduled to 
move swiftly through a 
structured online timeline. 
The official notification 
is set for release on 
May 25, 2026, with the 
online application portal 
officially opening for 
submissions the following 
morning on May 26, 
2026, at 10:00 A.M. 
Eligible sportspersons 
looking to secure these 
positions must upload their 
applications along with all 
verified sports credentials, 
educational certificates, 
and supporting documents 
via the official SDAT 
website at www.sdat.
tn.gov.in. The window 
for submitting online 
applications will remain 
open for a full month, 
concluding promptly at 
5:00 P.M. on June 25, 
2026. This initiative 
s t a nd s  a s  a ma j o r 
milestone in Tamil Nadu's 
sports administration, 
bridging the gap between 
competitive athletics and 
sustainable livelihood 
opportunities.

Chennai,May 16:
The Sports Development 

Authority of Tamil Nadu 
(SDAT) has invited online 
applications to fill 31 
vacancies for the post of 
Nursing Assistant Grade II 
in the Tamil Nadu Medical 
Subordinate Service under 
the 3 per cent sports quota 
reservation.
The recrui tment is 

being carried out as 
part of the Tamil Nadu 
government’s initiatives 
to encourage sportspersons 
who have represented 
the state and country 
in major national and 
international competitions. 
The reservation is being 
implemented under G.O. 
Ms. No. 6 issued by the 
Youth Welfare and Sports 
Development Department 

on February 20, 2019.
Ac co r d i n g t o  t h e 

notification, sportspersons 
who have participated in or 
won medals in recognised 
international, national and 
state-level competitions 
during the last five years 
are eligible to apply. 
International competitions 
include the Olympic 
Games, Commonwealth 
Games, Asian Games, 
Paralympics, Asian Para 
Games, SAF Games, 
World Championships and 
other events recognised by 
the International Olympic 
Committee (IOC).
For national and state-

level events, only medal 
winners will be considered 
eligible. The notification 
also clarified that only 
senior-level competitions 

TN invites applications for nursing 
assistant posts under sports quota

will be taken into account. 
In team events, candidates 
must have participated in 
at least 50 per cent of the 
matches played by their 
team in the respective 
tournament.
Applicants must possess 

SSLC qualification and 

should have successfully 
completed the Nursing 
Assistant training course 
in any government medical 
institution in Tamil Nadu. 
The maximum age limit 
for candidates in the open 
category is 34 years, 
while there is no upper 
age limit for reserved 
category candidates, 

-: Trinity Mirror 
Online Team :-

When faith loses patience with 
corruption, divinity steps into the 
courtroom. That powerful idea 
drives Karuppu, the upcoming 
socio-fantasy courtroom drama 
directed by RJ Balaji and headlined 
by Suriya in one of his most 
intense and mass-loaded roles in 
recent years.
Set against the chaotic backdrop 

of the Ezhu Kinaru court complex, 
the film explores a broken judicial 
system where justice is endlessly 
delayed and the poor are mercilessly 
exploited. Cases gather dust for 
years while corrupt lawyers, police 
officers, and middlemen thrive on 
the suffering of innocent citizens.
The emotional heart of the story 

follows a helpless father from 
Kerala whose life collapses after 
losing 60 sovereigns of family 
gold in Tamil Nadu. Though 
the police recover the jewels, 
they return only 45 sovereigns, 
pocketing the rest through 
manipulation and corruption. The 
endless humiliation, legal delays, 
and institutional betrayal push 
the family into unbearable grief, 
eventually leading to the tragic 
death of the man’s daughter.
In a moment of utter despair, 

the shattered father falls before a 
statue of Lord Karuppasamy inside 
the court premises and pleads for 
justice. What follows is the film’s 
thunderous turning point — the 
deity manifests in human form as 
Surya, a fearless force who enters 
the legal system not merely as a 
man, but as divine punishment 

Karuppu, Fiery 
divine courtroom drama 

rooted in justice

against corruption.
Suriya’s dual-layered portrayal 

as Karuppasamy and Advocate 
Saravanan appears tailor-made for 
whistle-worthy mass moments and 
emotionally charged courtroom 
confrontations. The character is 
expected to blend rage, spirituality, 
wit, and righteousness — a 
combination that could strongly 
connect with audiences seeking 
socially rooted commercial cinema.
Trisha Krishnan plays Advocate 

Preethi, a pivotal legal character who 
appears to stand at the intersection 
of morality and the broken system. 
Veteran performers like Indrans, 
Natraj Subramaniam, and Swasika 
strengthen the supporting cast with 
grounded performances.
Director RJ Balaji seems to be 

moving beyond satire and comedy 
into a darker, emotionally explosive 
space. The screenplay reportedly 
combines mythology, courtroom 
politics, social commentary, and 
commercial heroism, giving the 
film the texture of both a mass 
entertainer and a moral drama.
The film’s biggest strength lies in 

its core theme:
“When the system fails, faith 

itself rises to deliver justice.”

Technically too, Karuppu boasts 
a strong lineup. Cinematographer 
G.K. Vishnu is expected to bring 
a gritty visual texture to the court 
sequences, while Sai Abhyankkar’s 
music could amplify the divine 
and emotional intensity. Dream 
Warrior Pictures continues its 
streak of mounting concept-driven 
commercial cinema with scale and 
social relevance.
More than a fantasy film, Karuppu 

positions itself as a furious cry 
against delayed justice, police 
corruption and institutional decay. 
By bringing Lord Karuppasamy 
into the modern judicial system, 
the film taps deeply into Tamil 
cultural identity and rural spiritual 
symbolism while packaging it 
within mainstream commercial 
storytelling.
Executed with emotional depth 

and gripping courtroom drama, 
Karuppu emerges as both a mass 
blockbuster and a socially resonant 
cinematic experience.
For RJ Balaji  this is his third 

feature films as director after the 
comedy-drama Veetla Vishesham 
(2022), and the devotional-comedy 
Mookuthi Amman (2020).

Suriya, Trisha add 
depth to RJ Balaji’s 
directorial venture
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வ.
எண்

த�ொடர்புடடய �கவலகள்

1 கார்ப்பரேட் கடனாளர ப்பயர மற்றும் 
PAN மற்றும் CIN/ LLP எண்

பயலரலாஸரடான் இவி ்பவர பிரேரவட் லிமிபடட்
PAN: AAQCA6070R
CIN: U50100TN2018PTC121225

2 ்பதிவு அலுவலக முகவரி S–1, 2வது பிேதான சாரல, மாருதி நகர, சீவேம், 
பசன்ரன – 600097, தமிழநாடு

3 இரையதள URL https://www.snak4ev.com/
4 ப்பரும்்பாலான நிரலயான பசாத்துககள் 

அரமந்துள்ள இடத்தின் விவேஙகள்
S–1, 2வது பிேதான சாரல, மாருதி நகர, சீவேம், 
பசன்ரன – 600097, தமிழநாடு

5 முககிய தயாரி்பபுகள்/ ரசரவகளின் 
நிறுவல திறன்

ப்பாருந்தாது (NA)

6 கடந்த நிதியாண்டில விற்க்ப்பட்ட முககிய 
தயாரி்பபுகள் / ரசரவகளின் அளவு மற்றும் 
மதி்பபு

ரூ. 51,92,998

7 ்பணியாளரகள் / ஊழியரகளின் எண்ணிகரக ப்பருநிறுவன கடனாளி தற்ர்பாது தீரவுத் பதாழில 
முரறயாளோல பதாடரந்து இயஙகும் ஒரு நிறுவனமாக 
நடத்த்ப்படவிலரல. இந்த நரடமுரறயின் தற்ர்பாரதய 
கட்டத்தில, இரடநீககம் பசயய்ப்பட்ட நிரவாகத்திடமிருந்து 
வரேயறுகக்ப்பட்ட தகவலகள் மற்றும் ்பதிவுகள் மட்டுரம 
கிரடத்துள்ளதால, ப்பருநிறுவன கடனாளியின் ஊழியரகள் 
மற்றும் பதாழிலாளரகளின் எண்ணிகரக பதாடர்பான 
விவேஙகரள உறுதி்ப்படுத்த முடியவிலரல.

8 இேண்டு ஆண்டுகளின் கரடசியாக 
கிரடகக்பப்பற்ற நிதிநிரல அறிகரககள் 
(அட்டவரைகளுடன்), கடனாளரகளின் 
்பட்டியல உள்ளிட்ட கூடுதல விவேஙகள் 
கிரடககும் இரையதளத்தின் URL:

https://efficaxindia–my.sharepoint.com/:f:/p/cirp_
yellowstone/IgA6u6L9q9w4Qa–Fvhvwn–4VAYsGWPCmS
nrMrpNQv6JINCw?e=lgll5Y

9 குறியீட்டு பிரிவு 25(2)(h)–ன் கீழ தீரமான 
விண்ை்ப்பதாேரகளுககான தகுதி URL இல 
கிரடககும்:

1. விரு்ப்பக ரகாேலுடன் ரசரத்து திரு்பபி அளிகக்ப்படககூடிய 
முன்்பை ரவ்பபுத் பதாரக (Earnest Money Deposit – வட்டி 
இலலாதது) – ரூ. 10,00,000 (வரேரவாரல மூலமாக).
தீரவுத் திட்டத்துடன் – ரூ.50,00,000 (வரேரவாரல 
மூலமாக).
2. உறுதியான நிகே மதி்பபு – ரூ. 1,00,00,000

10 விரு்ப்பத்ரத பவளி்ப்படுத்துவதற்கான 
கரடசி ரததி

31–05–2026

11 வருஙகால தீரமான விண்ை்ப்பதாேரகளின் 
தற்காலிக ்பட்டியல பவளியிட்ப்படும் ரததி

10.06.2026

12 தற்காலிக ்பட்டியலில ஆட்ரச்பரனகரள 
சமர்பபி்ப்பதற்கான கரடசி ரததி

15.06.2026

13 வருஙகாலத் தீரமான விண்ை்ப்பதாேரகளின் 
இறுதி்ப ்பட்டியல பவளியிட்ப்படும் ரததி

25.06.2026

14 தகவல குறி்ப்பாரை, மதி்பபீட்டு ரமட்ரிகஸ 
மற்றும் வருஙகால தீரமான விண்ை்ப்ப 
தாேரகளுககு தீரவு திட்டஙகளுககான 
ரகாரிகரகககான கரடசித் ரததி

30.06.2026

15 தீரமானத் திட்டத்ரத 
சமரபி்ப்பதற்கான கரடசி ரததி

30.07.2026

16 விரு்ப்ப கருத்துருரவ சமர்பபிதற்கான 
மின்னஞசல முகவரி 

cirp_yellowstone@efficaxindia.com

ோரகஷ் குமார ஜிண்டால
அஙகீகரிகக்ப்பட்ட பிேதிநிதி

எபிககக்ஸ் தெசலயூஷன் புதெொபஷனலஸ் பிடெகவட் லிமிதடட்
IBBI/IPE–0153/IPA–003/2023–2024/50063

IBBI பதிவு தசயயபபட்ட முகவரி: எண்.3656/6, 6–வது பதரு, நேங காலனி, 
ட்ரே நகர, ரோஜா ரதாட்டம் அருகில, புது திலலி–110035.

கடி�த் த�ொடர்பு முகவரி: யூனிட் எண். 14, முதல தளம், ஈஸவர காலனி, 
்பாமாஷா மாரக, புது திலலி – 110009.

க�தி: 15.05.2026 AFA தசலலுபடியொகும் கொலம்: 31.12.2026 வடெ
இடம்: புது திலலி த�ொடலகபசி எண்: +91 9560464525

படிவம் G

தசன்டனயில மின்சொெ க�ொட்டொர் வொகனஙகள் பிரிவில தசயலபடும்
தயலகலொஸ்கடொன் இவி பவர் பிடெகவட் லிமிதடட்டிறகொன  

விருபபக் ககொரிக்டக அடைபபு
தநொடித்�ல �றறும் இந்திய திவொல நிடல வொரியம் (கொர்பபகெட் நபர்களுக்கொன திவொல தீர்வு தசயலமுடை) 

விதிமுடைகள், 2016–ன் விதி 36A(1)-ன் கீழ்

IN THE HIGH COURT OF 
JUDICATURE AT MADRAS

(Appellate side Jurisdiction)
C.M.P.No. 25641 of 2023

in
A.S.S.R.No. 123725 of 2023

Krishnamoorthy
S/o. Ragavalu Chetty
No.54,V.C.Garden 1st Street,
Mandaveli, Chennai - 600 028.

...Petitioner/Appellant
-Vs-

1. A.Suseela, W/o. Vinayagar Salai,
Jem Nagar, Sevilimedu,
Kancheepuram,
2. Renuga, W/o. Padmanaban,
No.14, Portuguese Street,
Chennai -1.
3. Vijayalakshmi, 
W/o. Harikrishnan, No.25/11, 
M.C.M.Garden IInd Street,
Old Washermanpet, 
Chennai - 21.

....Respondents/Respondents
To
1. Renuga, W/o. Padmanaban,
No.14, Portuguese Street,
Chennai -1.
2. Vijayalakshmi, 
W/o. Harikrishnan, No.25/11, 
M.C.M.Garden IInd Street,
Old Washermanpet, 
Chennai - 21.

NOTICE
Please take notice that the above 

First Appeal filed by the Petitioner 
/Appellant for Condone the delay 
of 93 days in filing the First Appeal 
in C.M.P.No.25641 of 2023 in 
A.S.S.R.No.123725 of 2023, the 
Hon'ble Principal Bench of Madras 
High Court at Chennai was pleased 
to order notice to the Respondents 
R2 and R3/Respondents R2 and 
R3 through paper publication 
returnable by 15.06.2026.

Kindly take notice and please be 
present before the Hon'ble Principal 
Bench of Madras High Court at 
Chennai, if you fail to appear in 
the above mentioned Court on 
15.06.2026 at 10.30 a.m., on that 
day or any other day when the 
matter is posted, either by person 
or through your Counsel, you will be 
set ex-parte and the matter will be 
heard and decided in your absence.

A.KUMAR,
T.R.SUNDARAM,

Counsel For Petitioner/Appellant

முதன்மை மாவட்ட உரிமையியல் 
நீதிமன்றம், காஞ்சிபுரம்

EP NO. 93 / 2025
 in 

ARC.NO. 70/2024
ஸ்ரீராம் சிட்ஸ் இந்தியா
பிரைவேட் லிமிட்., காஞ்சிபுரம்
அதன் சார்பாக கிளை மேலாளர்

மனுதாரர்/தீர்ப்பு பெற்றவர்
எதிர்

1) திரு. T. செந்தில், த/பெ. தங்கமணி,
Sanmia Sci India Private Limited.
OZ–1, சிப்காட் ஐ டெக் Sez,
ஒரக்கடம், ஸ்ரீபெரும்புதூர் தாலுக்கா,
காஞ்சிபுரம்
2) திரு. S. நித்யானந்தம்
த/பெ. சண்முகசுந்தரம்
Sanmia Sci India Private Limited.
OZ–1, சிப்காட் ஐ டெக் Sez,
ஒரக்கடம், ஸ்ரீபெரும்புதூர் தாலுக்கா,
காஞ்சிபுரம்
3) திரு.N.வெங்கடேசன், த/பெ. நரசிங்கு
நெ.142/142B, காமாட்சியம்மன் 
சன்னதி தெரு, காஞ்சிபுரம்
4) திரு. P.மணிகண்டன், 
த/பெ. பாளையம்,
Sanmia Sci India Private Limited.
OZ–1, சிப்காட் ஐ டெக் Sez,
ஒரக்கடம், ஸ்ரீபெரும்புதூர் தாலுக்கா,
காஞ்சிபுரம் 

எதிர்மனுதாரர்/தீர்ப்பு கடனாளிகள்
அறிவிப்பு

மேற்படி மனுதாரர் நிறுவனத்திற்கு 
சேர வேண்டிய பாக்கி த�ொகையை 
வசூலிக்க இந்த நிறைவேற்று 
மனுவை மனுதாரர் மாவட்ட 
முதன்மை உரிமையியல் 
நீதிமன்றத்தில்  தாக்கல் செய்துள்ளார். 
இந்த நிறைவேற்று மனுவில் 1 
முதல் 4ம் எதிர்மனுதாரர்கள் மேற்படி 
காஞ்சிபுரம் முதன்மை உரிமையியல் 
நீதிமன்றத்தில் நேரில் ஆஜராகு 
ப�ொருட்டு இந்த நிறைவேற்று மனு 
வருகின்ற 15.06.2026ம் தேதியில் 
வாய்தா ப�ோடப்பட்டுள்ளது. எனவே 
அன்று காலை 10.30 மணியளவில் 
எதிர்மனுதாரர்களாகிய தாங்கள் 
நேரில�ோ (அ) வழக்கறிஞர் மூலம�ோ 
நீதிமன்றத்தில் ஆஜராகி தங்களது 
ஆட்சேபணையை தெரிவிக்க 
வேண்டும். தவறினால், மனுவின் மீது 
எந்தவித ஆட்சேபணையும் இல்லை 
என்று கருதி ஒரு தலைபட்சமாக 
தீர்மானிக்கப்படும் என்பதை இதன் 
மூலம் அறியவும்.

வி. தமிழரசு
ஜெ. கற்பகம்

வழக்கறிஞர்கள்

IN THE COURT OF THE 
SUBORDINATE JUDGE AT ALANDUR

EP NO. 48 / 2025
 in 

A.R.C.NO. 461/2013
Shriram Chits India Private Ltd,
Rep by its Senior Law officer,
Office at No.124, Kuchery Road, 
Myalpore, Chennai-6000 04 

.... Decree-Holder
-Vs-

V.Vijayapandian and 1 other 
...Judgement Debtors

To,
JD 1 V.Vijayapandian , 
Age not known
Father name not known
No.2, Arignar anna street, 
Lakshmipuram,
Chromepet, Chennai- 600044
JD 2 V Suganthi, 
JD2 Age not known
Father name not known
No.2, Arignar anna street, 
Lakshmipuram,Chromepet, 
Chennai- 600044
This is to inform that the Hon'ble 
Subordinate Judge at Alandur, was 
pleased to order notice to you in 
the above said Execution petition 
for recovery of money and the same 
was posted for your appearance 
before the Hon'ble Subordinate 
Judge at Alandur on 01.07.2026 at 
10.30 A.M. If you failed to appear on 
that day, you will be set exparte and 
the order passed against you.

S.J. Thamizhselvi
Counsel For Decree Holder

முதன்மை மாவட்ட நீதிமன்றம், 
காஞ்சிபுரம்

EP NO. 20 / 2018
 in 

ARC.NO. 338/2017
ஸ்ரீராம் சிட்ஸ் தமிழ்நாடு
பிரைவேட் லிமிட்., காஞ்சிபுரம்
அதன் சார்பாக கிளை மேலாளர்

மனுதாரர்/தீர்ப்பு பெற்றவர்
எதிர்

1) திரு. R. சதீஷ்,
2) திருமதி. S. செளமியா
இருவரின் வசிப்பிடம்:
நெ.40/38, பாலாஜீ தெரு, 
பெரியார் நகர், காஞ்சிபுரம்
3) திரு. சந்தோஷ், நெ.5/4,
ராஜ் பிளாட்ஸ், 17வது தெரு,
அரும்பாக்கம், சென்னை–106

எதிர்மனுதாரர்/தீர்ப்பு கடனாளிகள்
அறிவிப்பு

மேற்படி மனுதாரர் நிறுவனத்திற்கு 
சேர வேண்டிய பாக்கி த�ொகையை 
வசூலிக்க இந்த நிறைவேற்று 
மனு தாக்கல் செய்து அவற்றில் 1 
முதல் 3ம் எதிர்மனுதாரர்கள் ஆகிய 
தாங்கள்  காஞ்சிபுரம் முதன்மை 
மாவட்ட நீதிமன்றத்தில் நேரில் 
ஆஜராகும் ப�ொருட்டு வருகின்ற 
24.06.2026ம் தேதியில் வாய்தா 
ப�ோடப்பட்டுள்ளது. எனவே 
அன்று காலை 10.30 மணியளவில் 
எதிர்மனுதாரர்களாகிய தாங்கள் 
நேரில�ோ (அ) வழக்கறிஞர் மூலம�ோ 
நீதிமன்றத்தில் ஆஜராகி தங்களது 
ஆட்சேபணையை தெரிவிக்க 
வேண்டும். தவறினால், மனுவின் மீது 
எந்தவித ஆட்சேபணையும் இல்லை 
என்று கருதி ஒரு தலைபட்சமாக 
தீர்மானிக்கப்படும் என்பதை இதன் 
மூலம் அறியவும்.

வி. தமிழரசு
ஜெ. கற்பகம்

வழக்கறிஞர்கள்

X ASSISTANT
IN THE COURT OF CITY CIVIL AT 

CHENNAI
E.P. No. 408 OF 2026

IN
ARC No. 96 OF 2013

Shriram Chits (India) Pvt Ltd..
Rep by its Senior Law Officer 
M. Siva Raja             

... Decree Holder
-Versus-

C. Tamilvelan & others                             
  ...Judgment Debtors

To,
JD3 – Vinoth Kumar,
Old No. 1/55, New No. 57,
Gnana Vinayagar Koil Street,
MMDA Colony,
Arumbakkam, Chennai – 600 
106.
Whereas the above named 
Decree Holder has filed Execution 
petition against you for Sale and 
Attachment of Movables, this 
Hon'ble Court has ordered Notice 
to you by way of effecting Paper 
Publication and returnable by 
9.06.2026 for your appearance. 
So, kindly be present in the above 
said court at 10.30 a.m., failing 
which the matter will be decided 
in your absence.

V. R. Vijaya
Counsel for Decree Holder

BEFORE THE HON'BLE XIII 
ASSISTANT CITY CIVIL AT CHENNAI

IA.No. 2 of 2025
in

O.S.No.8584 of 2021
Mr.B.Vignesh                                 
S/o. Balasundaram

    ... Petitioner/Plaintiff
VS

Mr.Chandrakanth & 21 others               
...Respondents/Defendants

To
1.Mr.Chandrakanth,(D-1)
No.6, M.G.R Street,
Raman Nagar, Lawspet,
Pondicherry-605 008.
2.N.Ramkumar,(D-3)
S/o.Neelagandan,
No.1, Block No.1, F-3,
Thendral Apartemnts,
Krishna Nagar Annexure,
Maduravoyal, Chennai – 600 095.
3.S.Pandi Muneeswaran,(D-5)
No.4/20A, 2nd Street,
Maandhi Nayakkar Street,
Raayala Nagar, Ramapuram,
Chennai – 600 089.
4.Mr.Manikandan,(D-9)
No.3, 6th Cross Street,
Bhuvanshwari Nagar,
Mettukuppam,
Nerkundram, Chennai – 600 107.
5.S.Vinoth Kumar,(D-12)
No.41, Maduravedu,
Velappansavadi,
Chennai – 600 077.
6.S.AnandhaVimala,(D-14)
No.12, Annai Sathya Street,
Meenachiamma Nagar,
Azhvarthiru Nagar,
Chennai – 600 087.
7.M.Shaineena Bhanu,(D-17)
No.8, Siva Sakthi Joint Nagar,
Kollathur, Chennai – 600 099.
8.Mr.Narmatha,(D-18)
W/o.Satheesh Kumar,
No.56,Srinivasan Nagar,
3rd Street, Poonamalle,
Thiruvallur – 600 056.
9.Mrs.Deepika,(D-19)
W/o.Yogesh Kumar,
No.24,New Quarters Hall Road,
Kilpauk, Chennai – 600 010.
10.Pushpa Gandhi,(D-20)
No.74, Gangaimman Koil Street,
Virugambakkam, Chennai – 600 092.
11.Shobana,(D-21)
No.11, Indira Nagar,
Virugambakkam, Chennai – 600 092.
12.Deena Dayalan,(D-22)
No.21, Lakshmi Nagar,
3rd Street, Poonamalle,
Thiruvallur – 600 056.

NOTICE
Take notice that in the above suit 
filed by the Plaintiff, the Hon'ble XIII 
Assistant City Civil Court, Chennai, 
by order dated 20.04.2026, has 
been pleased to order notice to you, 
directing your appearance before 
this Hon'ble Court on 18.06.2026. 
You are hereby called upon to 
appear before the Hon'ble XIII 
Assistant City Civil Court, Chennai, 
on 18.06.2026 at 10.30 A.M., 
either in person or through a duly 
instructed pleader, failing which you 
will be called absent, set ex-parte, 
and the above suit will be heard and 
decided in your absence.

J.MANIKANDAN
Counsel for Petitioner/Plaintiff

IN THE COURT OF THE DISTRICT 
MUNSIFF CUM JUDICIAL 

MAGISTRATE AT
SHOLINGANALLUR

I.A.No.3 of 2025 & I.A.No.4 of 2025
And

O.S. No. 110 of 2025
Mrs. S. Lakshmi 

...Petitioners/Plaintiffs
Versus
Mrs. E. Varalakshmi and others

 ...Respondents/Defendants
To,
Mrs. E. Varalakshmi,
W/o R. Ekambaram,
No.1, Angalamman Koil Street,
Maduvankarai, Chennai - 600 042.
Please take notice that the 
Honourable District Munsiff CUM 
Judicial Magistrate at Sholinganallur 
was pleased to ordered Paper 
Publication to the 1st Respondent/
Defendant in I.A.No.3 of 2025, 
I.A.No.4 of 2025 and O.S.No.110 
of 2025 pending on the file of this 
Honourable Court, thus you are 
hereby called upon to show cause 
why the above applications and suit 
should not be allowed as prayed, 
you are hereby called upon to 
attend the above court on 02-06-
2026 at 10.30 am, failing which the 
above application will be heard and 
decided Against You.

N.Selvaraju,
S.Anu,

N.S.Karthik,
Advocates

Counsel for petitioners/plaintiffs

NOTICE
BEFORE THE HON'BLE JUDGE – II 

MOTOR ACCIDENTS CLAIMS 
TRIBUNAL AT

SMALL CAUSES COURT - CHENNAI
M.C.O.P.No.6400 OF 2025

S.Simiyon age 30 years
S/o.Soundar Raj D, 
No.339, Kanagavallipuram
Pandur Post, Thiruvallur District
Tamilnadu-631203
Presently residing at
No.35A, 2nd floor, 
Pothiamman koil street,
Korattur, Chennai – 600 080

.... Petitioner
Vs

1.Suresh Kumar,
No.29/190, Nehruji 2nd street, 
Vysarpadi, Chennai -600039.
2. Sriram General Insurance 
Company Limited,
3rd floor, C Mookambikai complex, 
No.4, Lady Desika Road,
Mylapore Chennai – 600004

.... Respondents
Please take notice in the above 
matter that has come before the 
Hon'ble Judge II, MACT, Small causes 
court, Chennai on 17.04.2026 and 
the hon'ble court was pleased to 
order paper publication to the first 
respondent "Suresh Kumar" and 
the matter is posted on 08.06.2026. 
Hence take notice and submit your 
objections appear before the court 
in person or through your Advocate 
on 08.06.2026 in the above court at 
10 a.m. failing which the matter will 
be decided without the objections
Dated at Chennai On this the 15th 

Day Of MAY 2026
K.SHEEBA

Counsel For Petitioner

IN THE COURT OF THE DISTRICT 
MUNSIFF MAGISTRATE AT 

THIRUPPUR
I.A. No. 7 of 2025

in
I.A.No.5 of 2024

in
O.S.No. 397 of 2023

Mrs.N.Rajamani and others 
...Petitioners/Plaintiffs

Versus
Mrs.Adhikshmi and others

 ...Respondents/defendants
Mrs.Rajeswari and another 

...Respondents/ Proposed 9 and 10 
Respondents/

9 and 10 defendants
To,
1. Mrs. Rajeswari, D/o Mr. Ravi
No.1/3, Thiruvalluvar Main Road,
Bethel Nagar Main Road,
Injambakkam, Chennai-600115. 
9th respondent
Please take notice that the 
Honourable District Munsiff cum 
Judicial Magistrate, Thiruppur was 
deposed to the respondent to the 
9th respondent in I.A.No.7 of 2025 
in I.A.No.5 of 2024 in O.S.No.397 
of 2023 pending on the file of this 
Honourable Court, thus you are 
hereby called upon to show cause 
why the above application should 
not be allowed and you are hereby 
called upon to attend the above 
case on 17-06-2026 at 10.30
am, failing which the above 
application will be heard and 
decided against you.

N.SELVARAJU,
N.S.KARTHIK, 

S.ANU, 
Advocates

Counsel for Petitioners/Plaintiffs

சிதம்பரம் சார்பு நீதிமன்றம்
I.A. 1019/2025 in O.S. 144/2015

செல்வராஜ், த/பெ ரத்தினசாமி நாடார்
நெ.8/2, குப்பம்மாள் தெதரு,
காமராஜ் நகர்,  பண்ருட்டி,
கடலூர் மாவட்டம்

மனுதாரர் / வதி.
1) R1- பாலகிருஷ்ணன்
த/பெ. தண்டபாணி,
மேல்அனுவம்பட்டு மதுரா,
A. மண்டபம் கிராமம்,
சிதம்பரம் தாலுக்கா
2) R2- சாந்தி, க/பெ ராதா
மணக்குடி கிராமம், 
சிதம்பரம் தாலுக்கா
3) R3- கலையரசி க/பெ சேகர்
மேல்அனுவம்பட்டு கிராமம்,
A. மண்டபம், சிதம்பரம் தாலுக்கா
அடையாறு, எதிர்ப்புதாரர்
4) R4- வசந்தா, க/பெ கலியபெருமாள்
வரகால்பேட்டை கிராமம்,
கடலூர் தாலுக்கா
R5- மங்கையர்கரசி, 
க/பெ ஜெய்சங்கர்
க�ொத்தங்குடி த�ோப்பு கிராமம்
அண்ணாமலை நகர் அஞ்சல்,
சிதம்பரம் தாலுக்கா
6) R6 அய்யப்பன், த/பெ மணி
மேல்அனுவம்பட்டு கிராமம்,
கடலூர் தாலுக்கா
7) R11- ய�ோக ஆனந்த், 
த/பெ தேவநாதன்
மேல்அனுவம்பட்டு கிராமம்,
கடலூர் தாலுக்கா
8) R12- சண்முகபிரியன், 
த/பெ தேவநாதன்
மேல்அனுவம்பட்டு கிராமம்,
கடலூர் தாலுக்கா
9) R13- அகிலா, த/பெ தேவநாதன்
மேல்அனுவம்பட்டு கிராமம்,
கடலூர் தாலுக்கா

...எதிர்மனுதாரர்கள்/பிரதிவாதிகள்
வாதி அட்வகேட் தெரிவிப்பதாவது
மேற்படி இந்த நம்பர் 

அசல் வழக்கு மனுதாரர்/வாதி 
ச�ொத்து பாகத்திற்காகவும், இதர 
பரிகாரங்களுக்காகவும் தாக்கல் 
செய்திருக்கிறார். மேற்படி வழக்கு 
நிலுவையில் இருக்கும்பொழுது 7ம் 
பிரதிவாதி இறந்து விட்டார். இறந்த 
7ம் பிரதிவாதிக்கு வாரிசு மனு தாக்கல் 
செய்வதில் ஏற்பட்ட காலதாமதத்தை 
மன்னிக்கக் க�ோரி  I.A. 1019/2025 மனு 
க�ொடுத்துள்ளார். மேற்படி மனுவில் 
1 முதல் 6 மற்றும் 11 முதல் 13 
வரையிலான எதிர்மனுதாரர்களுக்கு 
ஏதேனும் ஆட்சேபணை இருந்தால் 
அதை வருகிற 04.06.2026 அன்று 
காலை 10 மணிக்கு நீதிமன்றத்தில் 
ஆஜராகி தெரிவித்துக் ொ�ள்ள 
வேண்டியது. தவறினால் மனுதாரர் 
க�ோரியபடி உத்தரவு ஆகிவிடும் 
என்பதை இதன் மூலம் அறியவும்.

N. ராஜேந்திரன்
வழக்கறிஞர்

FLAT FOR SALE 
Kalaimagal Mutual Benefit Fund Nidhi Ltd, 
      – 4,               
     ,       – 28,      
          ,       
                 , Door 
No.33/5, Flat No.21/E,       , Jagan 
Apartment,    .R.....      
      . S......      ,     
    
      . S......      ,     
                      
          18.05.2026      4.00 
                      . 
       &    ,       –1.

 M-98402 81132

ஏல தேதி மாற்றம்
Sri Tulsi Bankers Pawn Broker, 
No.202/514, K.H.Road, Ennore, 
Chennai-57  என்ற விலாசத்தில் 
உள்ள அடகு கடையில் 
01.02.2023 முதல் 30.04.2024 
வரை தேதியிலான அடகு 
வைத்து மீட்கப்படாத தங்கம், 
வெள்ளி இதர ப�ொருட்கள் நாள் 
10.04.2026 அன்று காலை 11 
மணியளவில் நடத்த இருந்த 
ஏலத்தை மாற்றி 20.05.2026 
அன்று காலை 11 மணியளவில் 
மேற்படி விலாசத்தில் மெஸர்ஸ். 
ப�ோஹ்ராஸ் ஆக் ஷ்னீர்ஸ் ஏலக் 
கம்பெனியரால் திருவ�ொற்றியூர் 
துணை வட்டாட்சியர் 
முன்னிலையில் பகிரங்கமாக 
ஏலம் ப�ோடப்படும்.

பெயர் மாற்றம்
SYED SYED OMAR  SIDDIQUE, 

தந்தை பெயர்:   SYED SIDDIQUE 
AHMED, பிறந்த தேதி: 01.04.2008,  
(பிறந்த ஊர்: சென்னை)  ADDRESS:  
NO: 23, BALLARD STREET, 
AGARAM, CHENNAI –600082.    
என்ற முகவரியில் வசிக்கும் நான்  
இனி      SYED OMAR SIDDIQUE
            என்று அழைக்கப்படுகிறேன்.

SYED SYED OMAR  SIDDIQUE

பெயர் மாற்றம்
Old Name: MARY VIJAYAKUMARI 

PRAKASH,      கணவர் பெயர்:   AMAL 
RAJ MUDIAPPAN, பிறந்த தேதி: 
27.11.1964, ADDRESS:  'Sai Vishnu 
Enclave' Flat S–2, Door NO.3/5, 
Arunachalam Street, Rajiv Gandhi 
Nagar, Nesappakkam, Chennai-  
600 078.   என்ற முகவரியில் வசிக்கும்

நான்       இனி       NEW Name:   
MARY VIJAYAKUMARI 
என்று  அழைக்கப்படுகிறேன்.

 Old Name: MARY VIJAYAKUMARI 
PRAKASH

பெயர் மாற்றம்
      Old Name:  

CHANDRASEKAR   AJITHA,   பிறந்த 
தேதி:  12 .04.1993, ADDRESS :  
R C RIVIERA  APTS ,   NO. C–3 3RD 
FLOOR, SURAPET MAIN ROAD,  
VINAYAGAPURAM, KOLATHUR,  
CHENNAI   – 600099.     என்ற 
முகவரியில் வசிக்கும் நான் இனி  
VIMAL KUMAR  AJITHA      என்று 
அழைக்கப்படுகிறேன்.

 Old Name:  
CHANDRASEKAR   AJITHA  

பெயர் மாற்றம்
 OLD NAME: KALANITHI 

LOGANATHAN,  தந்தை பெயர்: 
LOGANATHAN VIGAYARANGAM, 
பிறந்த தேதி: 14.12.1982, 
ADDRESS:        NEW  NO.18, 
OLD NO.57/1, BEACH ROAD, 
THIRUVANMIYUR, CHENNAI – 
600 041.     என்ற முகவரியில்  
வசிக்கும் நான் இனி      NEW NAME:  
KALANIDHI LOGANATHAN

என்று அழைக்கப்படுகிறேன்.
 OLD NAME: KALANITHI 

LOGANATHAN

பெயர் மாற்றம்
     Old Name: JANSEN 

NATHANIEL NEIL SATISH,  தந்தை 
பெயர்: Rabinath Jansen,  பிறந்த 
தேதி: 25.06.1975, ADDRESS:  PLOT 
NO.7, 8TH CROSS STREET, VIJAYA 
NAGAR, MEL AYANAMBAKKAM, 
VANAGARAM, CHENNAI –  
600 095.    என்ற முகவரியில்  
வசிக்கும் நான் இனி    
NEW NAME: NEIL SATISH  JANSEN 
என்று அழைக்கப்படுகிறேன்.

Old Name: JANSEN 
NATHANIEL NEIL SATISH

பெயர் மாற்றம்
       Old Name:  SUGANYA  

GOPINATH,       தந்தை பெயர்:   
RATCHAGADOSS,  பிறந்த தேதி: 
16.08.1987, ADDRESS:  NO.4/290, 
NETHAJI STREET, PALLAVAN 
NAGAR, JALLADIANPET, 
MEDAVAKKAM,    CHENNAI  
-  600100.  என்ற  முகவரியில்  
வசிக்கும்   நான்   இனி     New Name:  
SUGANYA RATCHAGADOSS     
என்று  அழைக்கப்படுகிறேன்.

Old Name:  SUGANYA GOPINATH

பெயர் மாற்றம்
      விக்னேஷ்  சங்கர் வாசன்,      

தந்தை பெயர்: சங்கர் வாசன்,           
பிறந்த தேதி: 16.09.1998, Old 
No.1/3, New No.27,  Flat No.E, 
CEE DEE YES Enclave, Kumaran 
Colony 3rd Street, Near Sangeetha 
Recording  Studio,   Vadapalani,     
Chennai –  600026.  என்ற 
முகவரியில் வசிக்கும்  நான் இனி  
விக்னேஷ்  சங்கர்        என்ற 
பெயரில் அழைக்கப்படுகிறேன்.

விக்னேஷ்  சங்கர்  வாசன்    

பெயர் மாற்றம்
எனது மகன், க.திவ்ய பிரகாஷ், 

த/பெ.  திரு. S. கணேஷ்  குமார்,   
பிறந்த தேதி : 26.09.2011, (பிறந்த 
மாவட்டம் : சென்னை), வசிக்கும் 
இடம் மனை எண்.8, 10வது 
தெரு, சக்தி நகர், க�ொளத்தூர், 
சென்னை– 600099, இனிமேல்  
க.விக்ரம் ஆதித்யா      என்று 
அழைக்கப்படுவார்.

இரா. உமா மகேஸ்வரி,

(அம்மா)

பெயர் மாற்றம்
        NABISA BANU ABDUL AZIZ,   

கணவர் பெயர்: A. Rahumathulla,  
பிறந்த தேதி:  01/06/1970,  
ADDRESS: No.7/4, Robinson 
Park Colony, Old Washermenpet, 
Chennai,  Pincode – 600021, 
Tamilnadu.  என்ற முகவரியில் 
வசிக்கும் நான் இனி   NAFEESA 
BANU ABDUL AZIZ என்று 
அழைக்கப்படுகிறேன்.

    NABISA BANU ABDUL AZIZ

 NAME CHANGE
    I,  KRITHIKA  R,   W/o. 

KRISHNA KUMAR,  Date of 
Birth: 08.03.1984, residing at 
VGN RAKSHA, 108 B – BLOCK, 
CHURCH ROAD, MOGAPPAIR,  
CHENNAI – 600037, have 
changed my name and 
shall hereafter be known as 
KIRTHIKA, and as KIRTHIKA 
KRISHNA KUMAR wherever 
Surname is required, for all 
Purposes.

ப�ொது அறிவிப்பு 
பெயர் மாற்றம்

எண்.2H, ஸ்ரேஷ்டா பார்க் அவென்யூ, 
எண்.6/13, வடக்கு அவென்யூ, கேசவ 
பெருமாள்புரம், கிரீன்வேஸ் சாலை,  சென்னை –  
600 028–ல் வசிக்கும் ஸ்ரீசரண் சிவம், த/பெ.  
திரு.சிவம் ஜி, என்னும் நான், இதன் மூலம் ப�ொது 
மக்களுக்கு தெரிவிப்பதாவது,

 என்னுடைய பெயர் ஸ்ரீசரண் சிவம் 
என்பதிலிருந்து ஸ்ரீசரண் நி. சிவம் என்கிற 
ஸ்ரீசரண்  நிரஞ்சனா சிவம் என்று மாற்றிக் 
க�ொண்டுள்ளேன். இனி, வரும் காலங்களில் 
நான்,     ஸ்ரீசரண்  நி. சிவம் 
என்றே அறியப்படுவேன். 
அடையாளம்  காணப் 
படுவேன் மற்றும் 
குறிப்பிடுவேன்.

பெயர் மாற்றம்
     Old Name: BARATHY 

BHASKAR,    கணவர் பெயர்:     
VISHWESHWAR RAO,     பிறந்த 
தேதி:10/01/1986,    ADDRESS: 
NO.15/18 VENKAT NAGAR,  
SCHOOL ROAD,  KOLATHUR, 
CHENNAI-600099.    என்ற 
முகவரியில் வசிக்கும் நான் இனி  
New  Name:     BHARATHI 
VISHWESHWAR RAO        என்று 
அழைக்கப்படுகிறேன்.

  Old Name: BARATHY BHASKAR

பெயர் மாற்றம்
        Old Name :   ANITHA 

DHARMASIVAM, கணவர் பெயர்: 
DHILIPKUMAR,  பிறந்த தேதி: 
11/04/1981, ADDRESS:  NO.20, 
5th  MAIN  ROAD,  THILLAI  GANGA 
NAGAR, NANGANALLUR, CHENNAI 
-–600061.    என்ற முகவரியில் 
வசிக்கும் நான் இனி New Name: 
ANITHA DHILIPKUMAR   என்று 
அழைக்கப்படுகிறேன்.

   Old Name :   ANITHA 
DHARMASIVAM

பெயர் மாற்றம்
Old Name: SATHISH KUMAR 

EDISON KRISHNAMOHAN,  தந்தை 
பெயர்:   KRISHNAMOHAN,   பிறந்த 
தேதி: 30.06.1983,   Address: NO.220,  
F1, 1ST  FLOOR, VERNISHA APTS,     
6th  MAIN ROAD,  LAKSHMI NAGAR, 
PORUR,         CHENNAI  –   600116. 
என்ற முகவரியில் வசிக்கும் நான்  
இனி     New Name: SATHISH 
KUMAR KRISHNAMOHAN              
என்று அழைக்கப்படுகிறேன்.

  Old Name: SATHISH KUMAR 
EDISON KRISHNAMOHAN

பெயர் மாற்றம்
Old Name: REVATHY  CHAKRAPANI, 

கணவர் பெயர்:  RAGHUNATH, 
பிறந்த தேதி: 04.12.1984,  ADDRESS: 
NO.4/2, KARPAGAMBAL NAGAR,  
1ST STREET, RAMAPURAM, 
CHENNAI -– 600089.    என்ற 
முகவரியில் வசிக்கும் நான்  
இனி      New Name:  
REVATHY  RAGHUNATH
            என்று அழைக்கப்படுகிறேன்.

Old Name: REVATHY  
CHAKRAPANI

NAME CHANGE
 I, SULAIKHA JAHAN ABDUL 
KALAM ASATH holder of Indian 
Passport No:  P7094063 issued 
at DUBAI on 10/11/2016 
and Permanent Resident of 
6/17A NEW NO. 6/776 NADU 
STREET, VALANTHARAVI 
RAMNAD RAMNAD– 623536 
TAMILNADU  and Presently 
residing at DUBAI UAE do 
hereby change my Name 
from SULAIKHA JAHAN 
ABDUL KALAM ASATH 
to SULAIKHAJAHAN with 
immediate effect

NAME CHANGE
I, AHAMED MUJAHIDEEN 
ABULKALAM AZATH holder 
of Indian Passport No:  
R2347957 issued at DUBAI on 
13/04/2017 and Permanent 
Resident of 6/17A NEW 
NO. 6/776 NADU STREET, 
VALANTHARAVI RAMNAD 
– 623536 and Presently 
residing at DUBAI UAE do 
hereby change my Name 
from AHAMED MUJAHIDEEN 
ABULKALAM AZATH to 
AHAMED MUJAHIDEEN with 
immediate effect.

பெயர் மாற்றம்
  Old Given Name: ABDUL FAHIM,
 தந்தை பெயர்:   ABDUL PARAVAS 

JANI,  பிறந்த தேதி: 14/01/2004, 
RESIDING AT   NO: 2/402D, 
MGR NAGAR 2ND STREET, 
THENNANDHYALAM NANDIYALAM 
-632517 RANIPET DIST,  TN.  என்ற  
முகவரியில்  வசிக்கும்   நான்   இனி     
New Given Name: ABDUL FAHIM,
New Surname  : PARAVAS
என்று  அழைக்கப்படுகிறேன்.

 Old Given Name: ABDUL FAHIM

IN THE COURT OF HON’BLE II 
ADDL. FAMILY JUDGE AT CHENNAI

H.M. O.P. No. 4794 of 2025
Mrs. S. Nithya, F/A-35 Years,
D/o. Suresh Kumar Rajagopal,
No. 67A, Kamarajapuram Extn, 
Nungambakkam, Chennai - 600 034.                                                                

...Petitioner
                       Versus
Mr.Balamurugan, M/A-40 Years,
S/o. Ezhumalai
No.1 Perumal Kovil Street,
Jameen Palavaram,
Chennai - 600 043.

....Respondent
She had filed a Divorce Petition 
under Section 13(1)(ia) of The 
Hindu Marriage Act, 1955. 2.  She 
humbly submit that the Notice has 
been taken a couple of times The 
Postal Cover was returned as "No 
such Person"  It has come to my 
knowledge that the Respondent’s 
address No.1 Perumal Kovil Street, 
Jameen Palavaram, Chennai - 600 
043 was wrong / Insufficient.
If there are any objections to be 
raised regarding the above matter 
within 10 days of this publication, 
please kindly approach Hon'ble II 
Addl Family Court, Chennai.

Nithya
Petitioner

வருவாய் வட்டச்சியர் மற்றும் உட்கோட்ட 
நடுவர், திருவள்ளூர் வட்டம் 

திருவள்ளூர் மாவட்டம்
மலர்கொடி
3/40 காமராஜர் 3வது தெரு, 
புதிய காலனி செவ்வாப்பேட்டை 
திருவள்ளூர் மாவட்டம்,
திருவள்ளூர் வட்டம்–602025

மலர்கெடி ஆகிய நான் கடந்த 50 
வருட காலமாக மேற்படி முகவரியில் 
வசித்து வருகிறேன். எனது அக்கா 
ஜெ. பத்மாவதி அவர்களுடைய உடல் 
நிலை கடந்த 27-.03-.1995 உடல்நிலை 
சரியில்லாத காரணத்தால் வீட்டில் 
கதவு எண் 3/40 காமராஜர் 3வது தெரு 
புதிய காலனி செவ்வாப்பேட்டை( 
இந்த விலாசத்தில்) இறந்துவிட்டார் 
என்றும் மேலும் காலம் சென்ற திரு 
ஜெகநாதன் (தந்தை) என்பவரின் 
ச�ொந்த ஊரான திருவள்ளூர் 
மாவட்டம் திருவள்ளூர் வட்டம் 
செவ்வாப்பேட்டை கிராமத்தில் 
கடந்த 28-.03-.1995 அன்று மாலை 
இந்து முறைப்படி அடக்கம் 
செய்துள்ளனர் எனவும் மேலும் 
அடக்கம் செய்யப்பட்டதற்கான 
சான்று கிராம நிர்வாக அலுவலரிடம் 
பெறப்பட்டுள்ளது. எனது அறியாமை 
காரணத்தினால் இறப்பு சான்றிதழ் 
பெறவில்லை, தற்போது எனது 
அக்காதிரு பத்மாவதி அவர்களின் 
இறப்புச் சான்றிதழ் பதிவுக்கு 
விண்ணப்பித்துள்ளேன் என்பதை 
இந்த விளம்பரத்தின் மூலமாக 
தெரிவித்துக் க�ொள்கிற�ோம்.

இந்த இறப்பு சான்றிதழ் 
த�ொடர்பாக யாருக்கேனும் 
ஆட்சேபனை இருந்தால், இந்த 
விளம்பரம் வெளியான 15 
நாட்களுக்குள் நேரில�ோ அல்லது 
கடிதம் மூலமாகவ�ோ தெரிவிக்கலாம், 
இல்லையெனில் இந்த மனு மீது 
உரிய சான்றிதழ் வாங்க மேற்படி 
அலுவலகம் ஏற்கப்படும் என்று 
தெரிவிக்கப்பட்டுள்ளது.

மலர்கொடி 
மனுதாரர்.

க�ோட்டக்குப்பம் நகராட்சி
தூய்மை இந்தியா திட்டம் அறிவிப்பு

ந.க.எண்.232/2017/எச்1	 நாள்.15.05.2026
"திறந்த வெளியில் மலம் கழித்தல் இல்லாத நகராட்சி

(ODF++ / Water++) பிரகடனப்படுத்ததுதல்"
க�ோட்டக்குப்பம் நகராட்சியின் கீழ் தூய்மை இந்தியா 

திட்டத்தின் கீழ் திறந்த வெளியில் மலம் கழித்தலற்ற நகராட்சியாக 
அறிவிக்கப்பட்டு (ODF+) த�ொடர்ந்து அத்தகைய நிலை 
கடைப்பிடிக்கப்பட்டு வருகிறது. தற்போது அதன் அடுத்த நிலை 
(ODF++/Water++) சான்று பெறுவதற்கு நகராட்சி பல்வேறு 
நடவடிக்கைகளை மேற்கொண்டு வருகிறது. அதன் ஒரு பகுதியாக 
இந்நகராட்சியில் 1 முதல் 27 வரை உள்ள வார்டுகள் திறந்தவெளி 
கழிப்பிடம் இல்லாத பகுதிகளாக (ODF++/Water++) அறிவித்து 
நகர்மன்றத் தீர்மானம் நிறைவேற்றப்பட்டு அதன்படி அறிவிப்பு 
செய்யப்படுகிறது.

எனவே இந்நகராட்சிக்குப்பட்ட ப�ொதுமக்கள் இப்பொருள் 
த�ொடர்பாக ஆட்சேனைகள் இருப்பின் உரிய ஆதாரங்களுடன் 
அ லு வ ல க  வ ே லை   ந ா ட்க  ளி ல்  நே  ரி ல�ோ    அ ல்ல  து 
commr.kottakuppam@tn.gov.in என்ற மின்னஞ்சல் முகவரிக்கு 
இந்த அறிவிப்பு செய்த 15 நாட்களுக்குள் எழுத்து மூலமாக பதிவு 
செய்யலாம் என இதன் மூலம் தெரிவிக்கப்படுகிறது.
நகர்மன்றத் தலைவர் 	 ஆணையாளர்
க�ோட்டக்குப்பம் நகராட்சி	 க�ோட்டக்குப்பம் நகராட்சி
வெ.ஆ.எண்.39/செ.ம.தொ.அ/விழுப்புரம்/நாள்:15.05.2026

  SHRIRAM FINANCE LIMITED
KELAMBAKKAMY BRANCH                VEHICLE FOR SALE

S.NO. 	  VEH.NO.	                    MAKE	           MODEL
1.	  TN18AL-0848	         MAHINDRA XYLO-P	 2017

CONTACT   9884780339 , 905994409

BEFORE THE MOTOR ACCIDENT 
CLAIMS TRIBUNAL AT CHENNAI

(IN THE VI COURT OF SMALL 
CAUSES, CHENNAI)

M.C.O.P. No. 2788 OF 2025
C. Asir Ajay 	 ...Petitioner

VERSUS
1. S.Logeshwari
2. Royal Sundaram General 
Insurance Co. Limited 

...Respondents
To
S. Logeshwari, W/o. Sundar Singh,
No. 7-25, 4th Street,
Chambers Colony, Chromepet, 
Chennai - 600044.

Please take notice that the 
Petitioner has filed the above Motor 
Accident Claim Petition under 
Section 166 of the Motor Vehicles 
Act, 1988 read with Rule 3 of the 
Motor Accident Claims Tribunal 
Rules, claiming compensation for 
the injuries sustained in a motor 
accident involving the vehicle 
bearing Registration No. TN-11-
AH-3051 belonging to you, namely 
Mrs. S. Logeshwari, W/o. Sundar 
Singh, the 2nd Respondent herein.

The said petition has been taken 
on file by this Hon'ble Tribunal 
on 18.04.2026, and this Hon'ble 
Tribunal was pleased to order 
substituted service by way of 
paper publication, returnable by 
12.06.2026.

You are hereby directed to 
appear before this Hon'ble Tribunal 
on 12.06.2026 at 10:15 A.M., either 
in person or through counsel, and 
file your counter, if any, failing 
which the matter will be heard and 
decided ex parte.

N. KALIDOSS
Counsel For Petitioner

IN THE COURT OF XXI ADDL JUDGE 
CITY CIVIL COURT AT CHENNAI

O.S.No. 2934 of 2023.
Mr.H.Suresh Rao,
S/o.Late.D.Hukkumath Rao,
No.1627A, 10th Main Road,
Ram Nagar, South Madipakkam,
Chennai - 600 091                                    

 ..Plaintiff
-Vs-

Mrs. Sasikala and 9 ors
...Defendants

To:
Mrs. Madhuri Bai,
D/o.Late Inder Rao,
Old No.4, New No.5,
Peters Road, Royapettah,
Chennai - 600 014

அறிவிப்பு
மேற்படி வாதியாகிய நான் மேற்படி 
பிரதிவாதிகள் மீது வழக்கு ச�ொத்தில் 
பாகப்பிரிவினை க�ோரி தாக்கல் 
செய்ய வழக்கில் சம்மனை பெற்று 
தாங்கள் நீதிமன்றத்தில் ஆஜராகாத 
காரணத்தினால் மேற்படி நீதிமன்றம் 
சென்னை தினசரி நாளிதழில் 
அறிவிப்பு க�ொடுக்கும்படி உத்தரவு 
பிறப்பித்ததின் பேரில் இந்த அறிவிப்பு 
மூலம் தங்களுக்கு தெரிவிப்பது 
என்னவென்றால் 10-.06.-2026 அன்று 
காலை 10.00 மணிக்கு  மேற்படி 
நீதிமன்றத்தில் தாங்கள�ோ அல்லது 
தாங்கள் வழக்கறிஞர�ோ ஆஜராகும்படி 
தெரிவிக்கிறேன். தவறும்பட்சத்தில் 
ஒருதலைபட்சமாக தீர்மானிக்கப்படும் 
என்பதை அறியவும்.

ப.செந்தில்குமார்,
ஆ.சுப்புலட்சுமி,

வாதியின் வழக்கறிஞர்கள்

சென்னை, மே 16–
தங்கம் விலையில் ஏற்ற- 

– இறக்கம் த�ொடர்ந்து 
நீடிக்கிறது.  நேற்று காலை 
நிலவரப்படி, கிராமுக்கு 
ரூ.100-ம், சவரனுக்கு ரூ.800-
ம் குறைந்திருந்தது.

இந்த நிலையில் இன்று 22 
கேரட் ஆபரணத் தங்கத்தின் 
விலை இன்று சவரனுக்கு 
ரூ.120 குறைந்து, ஒரு சவரன் 
ரூ.1,18,000-க்கு விற்பனை 
ச ெ ய ்ய ப ்ப டு கி ற து . 
கிராமுக்கு ரூ.15 
குறைந்து, ஒரு கிராம் 

தங்கம் விலை சவரனுக்கு ரூ. 120 குறைந்தது
ரூ.14,750-க்கு விற்பனை 
ச ெ ய ்ய ப ்ப டு கி ற து . .
வெள்ளி விலையும் இன்று 
குறைந்துள்ளது. அதன்படி 
வெள்ளி விலை கிராமுக்கு 
ரூ.15-ம், கில�ோவுக்கு ரூ.15 
ஆயிரமும் குறைந்து, ஒரு 
கிராம் ரூ.290-க்கும், ஒரு 
கில�ோ ரூ.2 லட்சத்து 90 
ஆயிரத்துக்கும் விற்பனை 
செய்யப்பட்டு வருகிறது.

சென்னை, மே 16– 
அண்ணா தி.மு.க.​வில் இருந்து நிர்​

வாகிகளை நீக்​கிய பழனி​சாமியின் 
அறி​விப்பு செல்​லாது. நீக்கப்பட்ட​
வர்கள் அவரவர் ப�ொறுப்​புகளில் 
த�ொடர்​வார்கள்’ என அக்கட்​சி​யின் 
தலைமை நிலைய செய​லாளர் எஸ்.பி. 
வேலுமணி, துணை ப�ொதுச்​செயலா​
ளர் நத்தம் விஸ்வ​நாதன் ஆகிய�ோர் 
கூட்​டாக தெரி​வித்​துள்​ளனர்.

இதுகுறித்து அவர்கள் வெளி​யிட்ட 
அறிக்​கை​யில் கூறி​யிருப்​ப​தாவது:

அதி​முக இன்று தனிப்பட்ட சுய​
லாபத்​துக்​காக​வும், பதவி வெறிக்​காக​
வும் செயல்​படும் ஒரு சில​ரால் இந்த 
எஃகுக் க�ோட்​டை​யின் அடித்தளம் 
அசைத்​துப் பார்க்​கப்​படு​கிறது. தமிழக 
சட்டப்​பேர​வைத் தேர்தலில் அதி​முக 
த�ோல்​வியை சந்​தித்​தது.

அதைத்​த�ொடர்ந்​து, பெரும்​பான்​
மை​யான சட்​டப்​பேரவை உறுப்​பினர்​
களும், முக்​கிய நிர்​வாகி​களும் ப�ொதுச் 
செய​லாளர் பழனி​சாமியைச் சந்​தித்​
து, அவரது தன்​னிச்​சை​யான முடிவு​
களால்​தான் இந்​தத் த�ோல்வி நேர்ந்​
தது என்று கூறி, த�ோல்விக்​கான 
காரணத்தை ஆராய அவசர ப�ொதுக்​

குழு மற்​றும் செயற்​குழு​வைக் கூட்ட 
வலி​யுறுத்​தின�ோம். முக்​கிய​மாக திமுக​
வுடன் கூட்டணி வேண்​டாம் என்​றும் 
வலியுறுத்​தின�ோம்.

இதற்கு ப�ொதுச்செய​லா​ளர் உடன்​
படாத​தால் கருத்து வேறு​பாடு த�ொடங்​
கியது. கடந்த 11-ம் தேதி அன்று பழனி​
சாமி, தற்​காலிக பேர​வைத் தலை​
வரை சந்​தித்து 17 சட்டப்​பேரவை 
உறுப்பினர்கள் ஆதரவு இருப்ப​தாக 
மனு அளித்​ததன் மூலம் இந்​தப் பிளவு 
ப�ொது​வெளி​யில் தெரிந்​தது. அதனால், 
30 உறுப்​பினர்​கள் எங்​கள் தரப்பு ஆதர​
வுக் கடிதத்தை வழங்க வேண்​டிய 
அவசி​யம் ஏற்​பட்​டது.

இதன் த�ொடர்ச்​சி​யாக, கட்​சி​யின் 
முன்​ன�ோடிகள் உள்​ளிட்ட 28 பேரை 
ஒரே கையெழுத்​தில் நீக்கி பழனி​சாமி 
அறி​வித்​துள்​ளார். தேர்தல் ஆணைய 
மற்​றும் நீதிமன்ற சட்​டப்​படி, ஒரு 
இயக்கத்​தில் பிளவு ஏற்பட்ட நிலை​
யில், ஒரு​ வரை நீக்கவ�ோ அல்லது 
சேர்க்​கவ�ோ இரு பிரி​வினருக்​கும் அதி​
காரம் கிடை​யாது.

கடந்த 2017-ம் ஆண்​டிலும் இதே​
ப�ோன்ற அறி​விப்​புகள் செல்​லாது 
என்று நீதிமன்றத்​தா​லும், தேர்தல் 

ஆணையத்​தா​லும் அறிவிக்கப்பட்​
டது. எனவே, பழனி​சாமி வெளி​யிட்ட 
பதவி நீக்க அறி​விப்​புகள் செல்​லாது. 
நீக்​கப்​பட்​ட​வர்​கள், அவர்​கள் வகித்த 
அதே ப�ொறுப்​பு​களில் த�ொடர்​வார்​கள். 

இவ்​வாறு அறிக்​கை​யில் கூறப்​பட்​
டுள்ளது.

எஸ்.பி.வேலுமணி வெளி​யிட்​
டுள்ள மற்​ற�ொரு அறிக்​கை​யில் கூறி​
யிருப்ப​தாவது: 

அ.தி.​மு.க. ப�ொதுச்செய​லாளர் 
பழனி​சாமி, உண்மை நிலையை இந்த 
நேரத்​தி​லும் உணராமல் அறிக்கை 
விட்​டிருப்பது என்பது மிகுந்த வருத்​
தம் அளிக்​கிறது. தங்களின் வார்த்​
தைகளை, தம்​பிகளாக நாங்களும் 
ஏற்​றுக்​க�ொண்டு செயல்பட்​ட�ோம். 
ஆனால் த�ோல்வி வந்த பிறகு, 
தலைமை ப�ொறுப்​பில் இருப்பவர் 
இறங்கி வந்து எல்​ல�ோரிட​மும் பேச 
முன்​ வந்​திருக்க வேண்​டும். அதை 
விடுத்து எப்​ப�ோதும் ப�ோல ‘நான் 
மட்​டுமே எல்​லாம்’ என்ற நிலை​
யில் பேசிக் க�ொண்​டிருப்​பதை உணர்​
வுள்ள எந்த அ.தி.மு.க. த�ொண்​ட​னும் 
ஏற்​றுக்​க�ொள்ள மாட்​டான்.

அதே ப�ொறுப்பில் த�ொடர்வார்கள்
அண்ணா தி.மு.க. நிர்வாகிகளை

எடப்பாடி நீக்கியது செல்லாது
எஸ்.பி. வேலுமணி,  நத்தம் விஸ்வ​நாதன் கூட்டாக அறிக்கை


